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g & dfuw A wai fogen g
e I AV TF NE AR DA
% fra & fod @ wWrg |

SARDAR NARINDAR SINGH BRAR
(Punjab) : Sir, I also feel about it.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) He wants to
move it. He or she may move it according
to the procedure. I am now going to the
business.

SHRI RAJNARAIN : What is the
procedure? gq € ¥ Y TAHT qUS-TT9
T 1 I fEm g o ¥
T w19 g Ag | faedr & e
Y\ dudm F@r g 5 o9 oT@ W
afam °

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I know that.

st TIRATTRAA © JY FTL ATTHT WIAHA
A e g R € fF gy wmiEr &
g & 1 gaq F frfaasr &1 9w § @R
g I B TEA g AT AT AT I
g FY qEEIg A4 W & AR 99 T
500 TIAT JAAT TET FIJ 7, A¥ A7 &fa-
g1 FT ATRANT T g, T AW AT 4T
FT | A 3w R F Ay #E g
AT aa 3aAr SfEa sgaEdr w1 |

ft go o faw : (IR F_W) @ =AW,
uF A § a0y fqEEw %A T g
fF o ¥ 3 & Yfeehanm & a@ T8

2.

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN) : I want to know
the pleasure of the House. I have notseen
him. I do not know, I am telling.

(Interruptions)
Keep patient. One of the hon. Members
has drawn attention to it and how far he

came, where he came, at least I do not
know. So....

SHRI
inquiries.

RAJNARAIN :

You make
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SHRI K. S. CHAVDA (Gujarat) : I
have seen him,

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That is what
I want to know.

=t et arst : s, 55 91 7.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN) :
thinks that he did enter,
matter.

(SHRI
If the House
it is a serious
Before I do anything . . .

SHRI S. N. MISHRA (Bihar) : Sir,
this would be the correct course, as you
yourself seemed to suggest, that you
should make enquiries about this. Some
hon. Members did see the parti-
cular person coming into the House. So,
kindly make inquiries. Your attention has.
been drawn to this. And since it concerns
the dignity of the House and the function-
ing of this House that an outsider should
not come into this House, it becomes your
responsibility to see whether he did in-
fringe the rules of the House. As to
whether he did come into the House or
not, kindly make inquiries. That will
satisfy the hon. Members.

SHRIMATI YASHODA REDDY :
I will make a personal explanation. Itisa
fact that the Chair did not see him because
the Chair was turning this side. I agree.
But I, an hon. Member of this House,
and another Member of the House, saw
bim. I agrec with the ruling. I agree
with the Chair that since he had his back
to that side he could not see him. But the
very fact that he had come up to the last
benches it should be enquired into. I
agree with you that tomorrow you may
find out from that Member and get the
information. Sir, a stranger had come
and the dignity of the House has suffered.
Two other hor’ble Members have drawn
your attention. Whatever you do—give
your ruling tomorrow—we will abide. But
please keep up the dignity of the House.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I will consider
the matter.

nm—— -

THE BIHAR APPROPRIATION BILL,
1969—contd.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar) : Mr. Vice-Chairman,
Sir, I am supporting this Bill with a heavy
heart. Sir, it was in 1961 that the great



5775 Bihar Apbropriation

[Shri Awadheshwar Prasad Sinhal

man of Bihar, Dr. Sri Krishna Sinha, the
Chief Minister, passed away. Much water
has flown down the Ganga since then. But it
is a matter of great sorrow to me that
there has been so scanty developmental
activity in Bihar but there has been too
much of politics there and the people
have been suffering. I take a national
view of things, not a party view of things.
Whoever has erred has to be censored.
The people of Bihar have suffered. I am
with the people of Bihar first and any
party next. It is a matter of sorrow. If
development activities were carried on,
the great suffering of the people would

have been avoided. But that has not been !

done, and I am very sorry for this.

Now my esteemed friend, the Minister
referred to certain things which he intends
to do for Bihar. We are grateful to him
for all that. But there are many more
things which have to be done. First T
would draw his attention to one fact. I
have a certain claim over him because
myself and this gentleman, many years
ago, were working together in the QOngrgss
(Socialist) Party. SoIhave a certain claim
over him. When he got this gaddi, I was
glad that he would listen to me for the
welfare of the people, not for any personal

thing. I have none in this world, as the |

Dunlop advertisement
and the Dunlop left”.
in this world. ..

goes “Only me
T am left alone

= TEATTERn  (ITT RW) AW
S FEm A FHw gEiae el § AW
g ? g o @ifeas T ?

sy ewr o ;o9 F ew S
T garr a1 dnmfaer arE #

= TEAFTAY : FAT TIAHST B AT
T WY B |

sit oy wra fog (fRw) o s
iz 9TF ATET | AT HONE AT A
JF ¥, 98 I AE@ F Tewww T fR
FX | TE ATWT T AR |

St URATCEAA ¢ A, T HES
sTF § @ T F AT &19 F R ATH
1 g fEur R e FUd qEl §
@ T & QAT S § | G qT F A
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N TEAH T ATY WEAWNE A g 1
FRAS sATF F1 BT F FAG H 704,
ZAFT F30 & fF 97 FE garr a7 wwfae
qEt ¥ 1 gaw aafaee adl aard, e
s Avefaee qrEt g o fRe g
wrafeee arEt aars | ag fagr @ww
Y SYTET WS & | AT IU WeER
A F FET FoT |

SHRI AWADHESHWAR PRASAD
SINHA : Sir, he had referred to certain
matters. I would like to draw his attention
to one important point about which T had
written to Mr. Morarji Desai, when he
was the Deputy Prime Minister and the
Finance Minister, and he gave me a very
satisfactory reply about the arrangement
of drinking water in the villages for the
harijans, the tribal people and the poor
sections of our sc@icty in Bihar. He wrote
back to me on the eve of the Budget
Session to say he would see how much
could be done. Water is a primary nece-
ssity. One can do even without food for
some time but ome cannot do without
drinking water. So I would like to d 2w
the attention of the Minister to this first,

Then, Sir, I referred to the great man,
the Chief Minister of Bihar, Dr. Sri Krishna
Sinha. Before he passed away he saw to it
that the Land Ceiling Act was passed in
Bihar. I am glad something has been done
since then but the progress has been very
slow. Now there is the President’s
Rule. I do not know when a popular
Governmert is coming. I shall be glad
if it comes. Now it is in ks hands to see
that the Act which was passed through the
inspiration of the great man of Bihar is
given effect to immediately, without any
delay and without any explanation of the
difficulties by those who are in charge of
implementing it.

Then, Sir, certain labour problems
have been referred to. The labour problem
in Jamshedpur has become complicated
because of the attitude of the vested interest
on the one hand and because of the dis-
torted attitude of the labour leadership
on the other. Of'the two, the vested interest
is thousand times much to blame, I must
say that, and our Government must always
stand by the side of labour even if they
are listening to wrong leadership so long as
their demand is just and proper because
it is they who run the factories and not the
industrialists and they do it with the sweat
of their brow.
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I am sorry that Hathiji has left us.
This 15 one thing which dstresses me most.
I used to refer to lam about the various
labour matters 1n  Bihar and he used to
mark two ticks Now a strike 1s continuing
m Jamshedpur My friend had referred
to 1t two days ago Mr Kalyan Roy also
referred to 1t and saxd that this matter
should be taken up more or less on a prio-
rity basis, that we should see to 1t that
some  approachment 8 biought about
and the strike 15 called off as soon as
possible.

Sir, some comparison of Bihai has been
made with some other States I do not hke
this comparison, Sir In no case the Bihar
case 1s worse than what 1t1s 1 other States.
But why should 1t be as bad as 1t may be
elsewhere® It should be much better, and
so long as there 1s the Premsident’s Rule,
it 18 the responsimlity of the Central
Government to intervene and set things
night  So long as 1t 15 not done I feel they
are failmg mn thewr duty

A TR : fagr awed, tF e
#C S Ffem Fr gEr F qeweT o FGQ
SET AT q qq7 FTHALYL F ATAA N
AT FT I § | AAGL AT AW AV A
F TY E-GEATT FL T & | § AEM
f& amq ag o1 aad

i sadvaT ware fag : A 9w A
w®E |

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) Let him have hs
say He 15 1n possession of the House You
have no business to intervene

M IS S, A OSTH FG
W 2T | IEW FEE S@faee qEl Fwv
T fon, gafem & smad g o #T
w g & 3 suw awfae @t 5
TET AT FEMT & SN IqF (q ghear
F YT o 7O R a ¥ ww
FEATA T 95 g4 & FIF A q@l W
AIgA FT e g @ g

SHRI AWADHESHWAR PRASAD
SINHA . I entnely agree with my fii 1d,
Mr. Rajnarain, Mr. Karpur1 Thakur has
woirked with me as my lieutenant T am
elder to hm. He 1s a very humble and
RKonest man, a very alert type of person.
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He can undergo any suffering in the cause
of labour. I have nothing but the ghest
prase for Mr. Karpur1 Thakur. Ever since
I have heard of his going without food for
the cause of labour he has risen mn my
estimation because he could have created
tiouble 1 other ways also Since he has
resorted to the Gandhian line 1t 13 all the
more reason for the Government of India
to come to his rescue and see toat that the
strike 15 called off and a settlement reached.
With these words I support this Bill.

=i dto Ao WIA : ITAATAL HEI-
I, 999 9T § UF WA AT FF FY,
fog sua A" @ fam | g F
ST g | W W A AT g 39 § AR
F 397 FY qgT Foq FCH Q 47 I T
forq wwg BF SEARR AT F a1 FET W
FEAAE UE EH F qF T Ay ot B
s & w8 Y, FfE 2 wmT g
fo& et S #7 S EEREF FEFA 9T,
FH OF HeeAqt T fgrger A W
AT F &9 ¥ fear w@w & | qqa7 g w7}
F@ 9 5 30 W F T@Y TEARAT FH
ag 3 fF agr 5 S swr &, 9§ W #
T 3T, S A ART AT FL | 99 AT
F e 7 @I gu e qug ey Sy A
HETIAT AHSr A g W dY, R AW W
a1 @r A R E e I A FE |
afer wfF mfy St A a4, whaa
G AT F AA TR TG FAT
7T X Tafad § ©F X @ T R
zafad 4 oeft ooR WE F TE T
ST g |

At USATAN : A, TR TF NI
2, foa o & g99F A9 A F1 TG
& TWAR § | FEHT FEETY 9l F
H% fogr WA A, T T W ] -
o fear ar 5 ey Y F AR T S
2, FX NFTAF FAST H A 977 F D qA
T a, AT age fggEmr 7 oqEr
TR, FAF T IR T F GAAT R,
gl snvaraa foam ot | 9 7g I T B
Hfrd A AR ag TEY AUST A 93,
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[t Trsiarra] ‘
qr frgeart § Sawr A @R ) o
TH aeaw & 5 widw widf & e gy
7 St owe faar o7, 99F wEE s
T g

ot @Yo Qe HIw : qEO Wi # 4y
FEAT ATEAT § A IH 1T FY gAR a9y
9T ¥ IF § fr fage ¥ o o afa-
fifer s 7 a7 ot &1 feEm A
&R o Nfafera mdf 7 w21 & fF agt
gfafafa e Fom @ @ifeg | g
T § OF AR TEET GRE AT gEla
faar ar 5 gx @df =%, e wRw gl
# I qE THo THo Go H, IqX aTE
@0 et A, F ¢ FF garE 6@k
#g 5 T TadiT T awd g A awmen
I o) a7 Tt AGT v qanf, ar
St qréf Tz g & ford dae @Y, s
T F fAg g0 9w 1 g9 denfEr
Y 2w fer s afwrae ¥ afe
T FTH TG EY T | AT GG q A
T A1 77 ) A W S, o A §
Y & sy avg ¥ AFa |

AT OF @ AT AT e @ oy
§ | Sl A7 qRE FUE ¥ G AT a0 E,
IT AW T FEr g fF fage @ owrer S
¥ F0E & A TFT g a1E A gW AN
1 o g wrfd, o e
qT qF G & 9 § 1 @iew AT W
7g WY q9we g fF 39 o a o
I FHA ¥ & | 99 T, § I qiq
®1 fox & g S g, fow aa w
It AT A AT gAY qEEw 7 WY
FgT & fF Tmwege § o oF v ¥ anw
a9 @ g, AT awE #), awrR
SR AT AZT I WIE | 23 ara ¥
AR XTTET FO St 7 W s wE
frar & 1 & sgar g £ oredt & el dely

TER R @R & 3T yae ¥ ) |
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e ar fage aXa X I G
T w8 7 agr § ) 3afen 0T g
Fr ot Yweqifafeed 3 fr oot & oy
9 WA w1 GgAr fear @m0 wats
T mEdaE FoFAS, N T Y,
I 7o a7 * fAar &, @ wWoIEn
AN F F faq awd B CHRE F)AT
qET, ITRT FSATT FAT a7 P gw qauey
g wada & fag @y wgw g AT F
FO ot & WY 1@ ) o & &
v IE T 8, ST s Tt
frz & R a1 7 o@ % 9§ ) AW
T8 o &1 wiw & 95T § 5 ol
¥ I 3@ X A FEATET S AT
gaEtar g IfEd, S oAeg # &%
g ag san faswm  wf@g ) o
T AT g v A e R fF ag W uw
Wi swifa & aFd 3, o -
A AT TP TAHAT IR G, FifE
fagr A dow qAHRE F ¥ §

vt fagre & s ogafy maT =9 Q|
&, 394 St gior &, It F aw §, SuH’
UF AHAT § A A9 @A Angar
g1 o fay ¥ ot oF W99 §, W
F9d § oF g g, foawr T wmw gy
wiT &, SAN IgaTEd § g a9 @
g, S & A9dE uF FHIT &1 Mg
g 1 3T IR q dJgrt $ & I9 WA
F IR | AT FW F femfesr § qwA
wig & aqnr o o @Y, ey v gfomt
FT ANET 93T | UF ATEUT HT 1T AT
& T, f9aFT aTA UW @ew qr F9
TET & &1 4 WITHT woqar § 9F g E )
9 oTeAg AT AT Ay & FF AN qaAwe
FT ANAL AT &, A ¥ g
wiT & &t ghe Far § & TAwmeA
foe a9 & fom, ag 78 & fear srar
& | fyamr wgafor @r wifgd g i
w7 o A4 AT aar & AR I gfe
ST AN FT TFEA %] ®fHW HH AT
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g TE g T I Mt & firaany
o fFar s § 1 zfeor e ¥ faawgs
TF g &, 49T AT T FF GHIA
TFETAT F%H &7 a9 e @, s
FT F Fgaas S fag St TR
g =g, 3§ Nfesk & qarfas W
g foar v §, TTAT W AP0 & A
faar war & s & A SEsE gt
AT ST W R |

T T faor Y R o smaET e
gar g 1 R o & e fufrex
g, Gt arr afaq Ao fas 8, agr
§ TF Qo Tro WY § o Wi W 1 g
g W g & | gfew & ar & @
gu=d £ % ag w07 g, afET ag 19
qET & | IET 97 a7 |Y Ay I § | 99
¥ 98 FU9 WY U §, 99 § S g9
gz X & f5 gl T gW wEER &%
T ST giaer g HT § A A
F faufar & oY gy #7 999 FEH
yredt &, fawT o g9 AT T a@
FT ATH 3, I AP FE<ET AN &
g9 FTAT AT & | Ig ATIHT gEL Fq W
Wt gafew § ey S0 sy & | agy
F T B 99 AeE ger & g
qa AT TH H A6 & AT g
¥ ofer 5 T FT, IFET 6T -
AT ST T §, A ARF 9 W A -
FreeT W 2, wafed T SEE Qe
AT e & & fod o &, ar s
g g WRw F g et o= fear
ST & | TETHT ATHT Ioe a4 & gt
FW@ & | SO qE qrfEATE X OHATHT
forfadr gt & 1 T At & o fafaas
g A W gy ¥ af| 9w e
F1 gaTg AT ATgaT g 6 o &g fafasw
FT ATAAT @7 YT TESH AT ¢, SqA |
a]ql F—ITET d—TaAae afEfmae §
agl & gEL AW &, AT Wio wrko o
¥ 3T qrfeardee § a1 TEAHe ST %
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¥ 77 ¥ Y F1 WA FX 31 ArF TET-
T8 w3 5 agr A w7 graa g e
ST At qrat & fafacer #RE ¥ @
9 ) # A1 I a9 # A g fF oy
qifeamave 1 F@T &, 9@f 9 g1 S99
g oot g arfgd sed o e
&, af%A g 98 wmed § % ag awer
THT &Y ST 35T #1 feud 3 1 R 8
T AT & TR T gfaga #Y
AT HYE T & T FTH HLQT &, AT T
H HZTEEIE TG0 § HX FEA F7 GHI
FIE FT qADT ARSI F@T 2, 3T T
FAAEr gMT Wrlgd | & SgST qEr
FEATE TET FET AT, AT F 7TEAT
g1 A swe gk owr feders
FW #r Bfaw F o &) e oa
AT §, 59 39 KT MR ¥ waEHE F
%37 A7 % g8 @R TEY S &1
f& ot mgear foor § oY aaFrd oA
g 3 feririamas 7 g1, afew faomerar &
™ 3 F S FH IR FET IES G
IqHT FAH T |

st SAEE Wiy gETT 91 oTE
AT §, W, AF-G9T & §a6F & AL
¥ g1 £ T g6 § | AF gET & 9357
F1 FEATH LA BT AT TAMAT 69 &0 . . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I would request
you, Mr. Mandal, as far as possible, not

to refer to the proceedings of the other
House.

d}ﬂoqﬂomtwrﬁa‘w
froet gom waw & | fag ¥ o fagw
froer g T@mET &, SR fage ¥ S
vawr 7 T § | oagy @ fees
BT & 1 TFT FT A WAAE, AT FT-
qF & Tl avat A 39, ag 99+ fAa
wF QU faFvm O F1Iw F7 qOT @Y
&, A smer S Ay 9 Twegwfy F wraA
I @ 2, AT AFT 4T TG FT w4 I
[ &, W AT I AR ¥ TIATIHL FT
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[t dto w0 wew)

T T G &, 99 AN HT HAT I8 1T
qqs 7@ g fF Sa4 fage s fF s
frest gom T g 99% fo@ wwa
IE T 1T FT ATF | IF AR FT a1 39
17 & foa Frfow geit fF & F9ew o=
g £, 3 di 7oA fad i | TEfam
# =rear g fF o o @S q@r 9% &
W @ Y, T A @ F fag a9, ;AfE
fagre &1 STt ST W &, 97 aga & frewr
AT § | T8 TATHT A9 e & foam
g & T A AT IR Y gwar w1 gwar
g 1 fam 3§ % W ofaw @ea
FT AST qE F UG AT TGEAT T SATAT
Trfgm A TH A F FAW A7 A
aifed fF 3 aa & o #1 snfuw feafa
¥ A F 919 gur g1 9% | zafag
fawrq S T FT AT L, IGHT Toq A
WeT g7 X AT ATAT ATEA |

B qTHT FT SATT U1 TEUF F7 A
Y faamr Fgar g | e 29 uF aar
@aw § 1 fF smam & arar 3w ¥ fow
FLATE | 39 T@ &7 ag €IT § | 39
€Waqd & 915 TF g% g AR o7 q8F
AETH F AT § AG IS T GH § AN
IqH M HT FT g1 WT g T 400,
500 §= aF WA FT F1 @ AT 3 |
TAARE AT FF & fag Seeta @Y
T 3 R F g 6 9EET 3@ g AW
gATEAAE fHaT S ) AfE SEe W
FEHAT ALY T FIT 9T W@ & 1 zwid
I e g fF w38 A A i
w3 fF STET ¢ w1 U & AT 97y 9%
ITETY AT FEF T T AT ITHT @
) ogr T owwma g fF oarz g
THA & 5 SeFr T 9w} ogwar
1 T, AW T AT G491 @9 g1 aar
Froarum & w7 0 g v 70w 80
gfawma @1 9 faaw 3] F @ aw
2 3k 20 v fagr ¥ weAHT AJT
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TE § 1 o9F fF dew TEARe F g
¥ fag # TaNe &, @iaa a8 saFr
39 A FEF F qFdl § 5 @ @
A9 T @9 F, o9 ggr 9¢ &9 AR
ZTE F 7 T&T FY AT IqH 19 qOy Feg-
w1 F S faw § ag waw @ gk |
A TORIT FY 39 0T FT IGA AL
FE FET |

et fae= & sraw @wn Ay faasr
aFATE 8, qg SHAT T 98 ¥ AT § |
WWR 7T STFAT T TR &
uF 747 fH=r SnaTrg w5 S Sy W@ g,
ft 9 75 fraga Far Tgan g & s a®
F fF 78 aam 9@ =vfed, FfE sug
a8 &1 TFGT F FUT @S T WX q€ A4,
WX waE e g oSS @, &
Ty B wg ) gatar #7 e
#ama, foea 3ot saran ofear & gfaer
frer @t € 1 zafem & =g g fF @
for =t fser e s snfgg $) A
R AT g

THE VICE CHATRMAN  (SHRI

AKBAR ALI KHAN) Now M: Aijun
Arora.

SHRI NIREN GHOSH (West Bengal) -
I would hke to know what the time-hmit 13
for this, M: 1\ ice-Chairman.

THE VICE-CHAIRMAN (SHRI
AKBAR ALT KHAN) The time allotted
to this s 1% hou s. We have exceeded 1t
and I would appcal to honourable Mem-
beis not to take more than five munutes
each Mr Arora, I would request you also
to coopetrate with me

SHRI ARJUN ARORA (Uttar Pradesh)
M1 Vice-Charrman, I will take only

4 mnutes

I am agawnst the system of Presrdential
rule Iftbe Conststution has to be amended
as has been pleaded by Mr Mulka Go-
vinda Reddy, thrs mstitution of Presi-
dentral rule should also pe abolished and a
sstuatton created m which one  Chief
Minster after another faces the Assembly
and if hes ant able to win the confidence
of the Assembly, tuen, anotuer Cuacf
Mrnster  surcreds h'm, and the process
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Zoes on till the Assembly produces a viable
Ministry. The system of Presidential rule
brings a bad name to the President be-
cause in effect it is not the President who
rules; it brings a bad name to the Central
Government because though the Central
Government is supposed to advise the
Prestdent on how to rule, the rule is that
of the Governor and the Goveinor is
placed with one or two adwise's These
adwisers are seasoned bureaucrats waom
I dislike and whom the penple dislike.
These bureaucrats do not work in a
manner in which the people will feel
happy. So, except some politicians who
hope to gain as a result of the continustion
of the President’s rule, midterm election,
etc., everyone is unhappy and the system
of Presidential rule should go. And if the
system of Presidential rule has to gv,
the provision in the Constitution
that the Assembly may not meet for six
months should also be amended so that
frequent meetings of the Assembly are
possible. We should have a pravision like
the one in the French Constitution where
a Chief Minister or the Piime Minister
has to seck the confidence of the Hose.
The system of the C .ief Minister about
whose majority or minoity there are
disputes. sometimes parading Members
on the street or in the Raj Bhavan, must
be brought to an end. The Chief Mimster
should seek the verdict of the House within
a few weeks of his taking oath and only if
the Hous> passes a vote of confidence in
him ~hould be continue. That brings me
to the case of UP. where the Chicef
Minister has publicly declared that he
heads a minority Government and does
not summon the Assembly. In various
States, particularly in U.P., the Assemb-
lies rarely meet. They meet only to pass
the badget and once the budget 1s passed,
the Chief Minister and his Ministiy feel
secure for six months. The Assemblies,
particularly as in U.P. during Mr. C. B.
Gupta’s regime, are unnecessarily and
unceremoniously  adjourned and even
prorogued This hapnened in UP. in
August  when there was a vote of no-
confidence  against the Speaker and a
vote of no-confidence against the Govern-
ment The Assembly was adjourned and
unce' emoniously prorogued by a Governor
willing to cooperate with the inority
Government. And now though the Chief
Minister has himself declared that he
heads a minority Government, the As-
sembly is not being summoned in spite of
thr demand of the Onposition, the demand
of the majority of the Legislature, the
demand of the masses of U.P. Our

[ 24 DEC. 1969 ]
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experience of the working of the Constitu®
tion, particularly since 1967, demands
that a curb should be placed on the Chief
Ministers and they should be compelled
to face the Assembly as often as the Oppo-
sition wants, as the peopls want, and this
system of Presidential rule anywhere should
be abolished.

SHRI NIREN GHOSH : Mr. Vice-
Chairman., I would like to offer a few
remarks. I more or less agree with
Mulka Govinda Reddy. He has raised
some questions of importance. it is urged
how the Government in a State should be
run when there is a vacuum, I say the
pattern of the U.K. should be followed.
In Enzland there is no Presidential rule.
Never is the House of Commons kept in a
suopended animation. Itis a flaw that the
Bihar Assembly has been kept in a sus-
pended 2nimation for the last eight or nine
months to allow some party or the other,
whether it is the ruling Congress party
or this or that, somechow or other to get it.
Ounly for that purpose this is being done.
I would say the Assembly should be con-
vened immediately and allowed a chance
to form a Government and if it cannot
form a Government, then, dissolve the
Assemblv and have a mid-term election,

As regnnds the state of instability, I
would suggest there should be proportional
representation. The system of pro-
4 P.M. portional representation would
put an end to the conditions of
instability. It is not democracy that 40
per cent. of the voters can have the seats
of 70 per cent. in the Aseembly. Itis a
queer thing, a minority having a majority
in the Assembly. It is therefore that a
stable Government should follow.

In this connection I would also say that
the question of Centre-State relationship
has come up. Shri E.M.S. Namboediripad
has put it on record that there is a constitu-
tional provision to form a Council to
review the entire question of Centre-State
relationship. But that article has deli-
berately been put into cold storage by the-
Centre. I make this accusation against the
Government that this question has not yet
been reviewed at a proper level.

As far as the conditions in Bihar are
concerned, I will say that Bihar has been
delivered to the Tatas and Dalmias and
some sugar magnates, the Raja of Ram-
garh and some land-owners. That is
practically the position in Bihar. You will
ask ‘“What is there in Bengal:’’ We have
no real power there; the real powe. is in

I
|
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the hands of land-owners and monopolist
of Calcutta. We have only some control
over the Administration. I am told that in
Bihar not a single  employee of Tatas
gets a decision in his favour in the courts.
The judiciary in Bihar acts in favour of
the Tatas and the bureaucracy also acts
in favour of the Tatas there. The
bureaucracy can never disoblige the Tatas.
That is the position in Bihar. I would
say in this connection that the hon.
Mr. Khadilkar uttered certain nonsensical
things yesterday. He said ‘Do not criticise
bureaucracy’”’. But he ought to know that
the major corpus of the officers stand in
the way of the implementation of public
welfare measures. He ought to know
where the land lies. In Bihar this bureau-
cracy seems to be a handmaid of the
Tatas; they dare not go against them.
That is the position.

[Mr. Deruty CHARMAN In the Chair)

Mr. Deputy Chairman, as regards strike,
much has been said, I would only say that
Rs. 4 crotes have been lost to the ex-
chequer and the production loss has been
to the tune of Rs. 30 or 40 crores. When
the production is sabotaged by the Tatas,
the Government does not utter a single
word against them but whenever the
workers go on strike, then every blame
1> put on them, on the workers. The Tatas
tried to settle the dispute behind the back
of the workers with the stooge of the
Tatas, namely, Michael John. He has
remained a stooge of the Tatas for many
years. .

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : No, no. Heis a very respectable
leader.

SHRI NIREN GHOSH : You should
not say that because many leaders of the
INTUC have told me that he is a stooge of
the employers. So please do not interrupt;
othetwise you will be in a soup. You may
not know that but that is the position.
Therefore I say that this issue should be
settled immediately,

As regards law and order, Sir, in Bihar
11 poor kisans were shot dead by the
police. In the collieries no law prevails
except the law of the colliery-owners or the
Tatas or the Dalmias. There is no law and
orde: for the Biharis. That is the state in
which Bihar exists today. The law and
order exists for the upper strata. Whatever
they say, that is the law. Sir, I have a
tender heart for Bihar for historical reasons
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because many of our illustrious sons, the
sons of India, have been born in Bihar.
Gaufama Buddha, Mahavira Jain and
Asoka, all of them were born there and
there i3 the Rajgiri, the line of kings.
Today 5 crores of Biharis have beea put in
bondage. I want that the Biharis should
rise up against this state of affairs and put
an end to this state of affairs.

Finally, Sir, I must say that this scandal-
ous state of affaivs of keeping the Assembly
in suspended animation should be put an
end to and the Assembly should be con-
vened immediately to see whether there is
a stable Governwent and, if not, then
dissolve the Aseembly and go in for a mid-
term poll. For the advantage of this party
or that party you should not make a mock-
ery of democracy. Urfortunately vyou
have done so. Now when the condi-
tions of instability have come into India,
you cannot do that for a long time to come.
If you do that, you will lose your ground
and you will get isolated. Therefore it is
time that reorientation is also made in this
direction.

Thank you, Sir.

SHRI M. P. BHARGAVA (Uttar
Pradesh) : Mr. Deputy Chairman, Sir,
the House i3 aware that Bihar is under the
President’s rule and as such it is the res-
ponsibility of the Central Government to
try to give a clean administration to the
State and take such steps as will bring
back confidence in the people of Bibar.
I am sorry to say that no such steps have
been taken in Bihar in spite of the fact
that Bihar has been under the President’s
Rule twice since 1967. The present malady
in Bihar is largely due to the malad-
ministration under the corrupt politicians.
The House is also aware that the Madhol-
kar Commission was appointed by the
Bihar Government to go into the charges
against certain Ministers, Bihar being
under the President’s Rule it was expected
that the Report of the Commission would
be placed on the Tables of the two Houses
as early as possible but I am sorry to say
that respect has not been shown to the two
august Houses. The Report has been made
public without its being placed on the
Tables. I have no indication as yet that the
Central Government means business
as far as the follow-up action in respect
of the Mudholkar Commission is con-
cerned. It is such a serious matter, Sir.
According to the paper reports the Madhol-
kar Commission have held the Raja of
Ramgarh and one of the ex-Chief Ministers
guilty of the allegations and charges made
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against them. In fairness to the State of
Bihar this should be exposed as early as
possible and follow-up action should be
taken. But probably it is due to the in-
fluence of some very high-ups in the Govern-
ment of India that the Report is not being
placed on the Table of the House. I
would expect the Government to come out
with a statement giving out the charges
and the actions they want to take in the
matter. That is as far as the Mudholkar
Commission report is concerned.

I am worried about another thing and
that is the administration of scieace in the
country, at the Centre as well as in the
States. It is the responsibility of the
Chuncil of Scientific and Industrial Re-
search to adminster science. As the House
is aware, there are numerous complaints
against the func'ioning of the GCSIR.
Now I have all sympathy for the role of
the Minister of Education and Youth
Services as far as the administ:ation of
science 8 conceined. The CSIR. Direcfor
General i3 the ex-officro Secretary to the
Department of Science in the Ministry
oif Education, and »s such, whatever
questions are pul to the Lon. Minis'er,
he has toreply on behalf of the Department
of Science or the Ministry of Ecucation.
And what i3 the source of his information?
The source of information is the same
Council o Scientific and Industrial Re-
search against whom there are numeious
complaints and against whose activiies
the Sarkar Committee is enquiting into,
May I ask hon. Members, is 1t a satisfac-
tory situation that the accused is the person
who gives the information to the two august
Houses? The House is aware that day
before yesterday there was =z Calling-
Attention about certain Directors of the
CSIR, and always my chaige against the
Minister is that t e has been musled by the
CSIR in the replies he has been giving.
All the relevant facts, which should have
been brought to the notice of the Minister
by the CSIR, have been suppressed with
the motive that facts should not come to
the light of Parliament. I would request
that the entire material of the Calling-
Attention be sent to the Sarkar Committee.
They should be requested to go into this
question of the Callirg-Attention material
at their next meeting and submit a report,

MR. DEPUTY CHAIRMAN You
should speak on the Bill please. You should
make observations regarding the Bill under
consideration.

SHRI M. P. BHARGAVA : Yes, yes,
probably the Deputy Chairman has not
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cared to look into this book. This book
mentions Demand No. 15 as relating to
Scientific Departments and Demand No. 16
as relating to Education, and I am speaking
on Scientific Departments and the admini-
stration of science.

MR. DEPUTY CHAIRMAN : This
refers to Bihar.

SHRI M. P. BHARGAVA : That is
why I started with and said that the entire
administration of science at the Centre
and the States is under the CSIR. I hope
the Deputy Chairman will credit me with
that much intelligence as to what I should
speak and what I should not speak. I
wanted to speak on the Appropriation
Bills yesterday but I refrained from doing
8o because there was nothing about Scicnti-
fic Departments and Education in those
two Approptiation Bills yesterday.

Now, I will request the Governmen: of
India that they should remove the un-
certainty in which the sciertsts  have
becn working. Whatever action they have
to take, they mus take the acion. Let
there not be this stalemate tha! the con-
tracts of the Directors which weie due
for renewal in May have no -t been
renewed. Now they are being paid on month
to month basis. Cen any Director functron
if the entire Laboratory knows that
the contract of its Director has not been
renewed ? Will anybody in the Laboratory
obey this orders? But this is what i8
happening. Then, things are being said
which have no basis. Therefore, I would
plead witl: the hon. Prime Minister, who
1s the President of the CSIR, that a lot
of what her father did for the development
of science be not scrapped because of the
cliques in the CSIR and because of
certain people who want to see that
scientific development in this couniry does
not take place so that the vested interests,
which are not interested in the develep-
ment of science, can have full play.

MR. DEPUTY CHAIRMAN : We have
had enough discussion on this Bill. The
hon. Mininster may reply now.

SHRI R. K. KHADILKAR : Mr. De-
puty Chairman, Siz, I very patiently
listened to the debate on this Appropria-
tion Bill concerning Bihar. Quite a number
of interesting points have been made, but
almost all the Members have expiessed
their intense dislike of the continuation of
President’s rule in Bihar. It is but natuvral
that there is the anxiety to see that a
popular Government is installed as early
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as possible in Bihar. As Shri Mulka
Govinda Reddy and other Members have
suggested, at the present juncture, how
ever, much we may dislike the continua-
tion of President’s rule, unless we are able
to find _an alternative, Presidert’s rule
In certain  circumstances and under the
Con§t1tutlon becomes inevitable. We are
passing through a period—if I may use
that word which is very common—of a
sort of dangerous decay when political
life in our country s more or less frag-
meated and there are no signs of a return
to normalcy, toa cohesion for integration
at any level. On such occasions, unless
hon. Members of the House, whether they
belqng to this side or that side or any
sec'ion of the House, apply their mind a
little mward and try to analyse the situation,
there is no possibility of setting in motion
forces of cohesion and integration. Some
remedies have been suggested, like pro-
portional representation, or the French
system where the Prime Minister is asked
to seek the vote of the House. But, Sir,
we know the French history for quite a
number of years; they had Governments
which did not survive for one or two days
even. And proportional representation in
the political system that we have adopted
lf:ads to a type of fragmentation of political
life; it does not bring about any sort of
integration at any level. Then another
suggestion was made that in between two
sittngs of an Assembly the presently
prescribed maximum petiod of six months
should be curtailed, and the instance of
U.P. was given. I fully share the anxiety
of hon. Members that, when, a Chief
Minister is not having the confidence of
the House, I mean if some people’s re-
presentatives as a body feel so, then, the
Assembly should be convened and a vote
of cqnﬁdence should be taken; they are
certainly within then rights. This matter
was  discussed, as we all know, in the
Governors’  Conference that was held
recently in Delhi and a suggestion has
emerged that the infervening period let-
ween two sessions of an  Asssembly should
be a maximum of three months instead of
the rreceat six months. I do not know how
far and when it would he seriously cousi-
dered and a suitable amendment would
be made.

The main problem of Bihar was referred
to by my old friend, Shri Awadheshwar
Prasad Sinha, and he said that the problem
of Bihar is the problem of the peasamtry
the problem of their poverty and back-
wardness, which you do not find any-where
else in our country after these three deve-

[ RAJYA SABHA ]

Bill, 1969 5792

lopment plants. While listening patiently
to debates while occupying the Chair in
the Lok Sabha I have found a rather dis-
tressing picture presented to the House
regarding U. P. particularly the eastern
part of U.P., and Bihar, in particular the
northern part of Bihar. Some hon. Members
here referred to that state of affairs which
still persist and mv friend, Mr. Awdhesh-
war Prasad has made some good sugges-
tions. At the present juncture there is a
good deal of discontent, restlessness and
ferment among the peasant. of Bihar and
he said that the land legislation that is
on the Statute Book but which no popular
Government in the past cared to implement
should be implemented forthwith during
the Presidential regime. It1s a good sugges-
tion and 1f the Presidential regime is to do
some good to Bihar all sections of popular
opinion must put their weight on the side
of this demand and see that this legislation
is ruthlessly, if I may use that word,
implemented in Bihar so that the problems
of the tribals who have been forcibily
removed from their land get remedied.
Resumption of tenancy is taking place and
that legislation has remained a dead letter
so far as Bihar is concerned. That sugges-
tion certainly one would like to endorse,

SHRI AKBAR ALI KHAN : As there
is Central Government rule I hope they
will take note of these things,

SHRI R. K. KHADILKAR : I hope so.
In fact it should be taken note of; I have
exp-essed in unmistakable terms be-
cause unless that is done, whatever help
may come from outside, the situation in
Bihar is not likely te improve.

Certain  other points were made and
I would like to refer to them briefly. The

contention is that Bihar is neglected
in planned development but I would,
like to give some figures. For instance

in the First Plan outlay Bihar got Rs. 73
crores, in the Second Plan Rs. 178 crores
in the Third Plan Rs. 315 crores and in the
Annual Plans for 1966-69 Rs. 220 crores,
From this you will find that the develop-
ment outlay for planning was not less but
perhaps it is just possible because there is
not that type of leadership which can give
a certain amount of dynamism and drive
or the implementation of the Plars
Bihar has remained very much backward.
Fortunately for Bihar it has benefited by
the award of the last Finance Commis-
sion. The per capita income of Bihar
is undoubtedly low and the State has
benefited  considerably from the last
Finance Commission’s Award. The new
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formula for distribution of Central assistance
for the Plan has also benefited Bihar
quite considerably. As a result of all this
the State Government will be able to set
about their Plans as compared to the earlier
Plans in a better way. This should go a
long way towards increasing the per capita
income. The Centre has already invested
a large amount on Central projects in the
State, But as I said earlier, with all the
investments and the outlays, in the final
analysis it is the dynamic leadership of a
State that can take advantage of these
things and bring about change and trans-
formation and see that the poorer sections
or the underprivileged seciions get the
benefit of development and it does not,
as one hon. Member has said, just go to
some monopoly house or the other. He
was perfectly within his rights when he
depicted that picture. Bihar is a land where
vested interests play a big part.

There was a reference to the labour
trouble and the 40 days’ strike that is
going on and a suggestion was made that
ithe Centre should take certain steps to
end the strike. Everybody understands
that this sort of protracted strike is cer-
tainly a nationalloss. As was stated by the
Labour Minister in the other House, if
{ remember correct, a settlement some-
times is thwarted by wvested interests or
by trade union leadership which is favour-
ing one vested interest or the other. Such
tactics go on and the strike continue.
That is my experience and perhaps the
same thing must be happening in Bihar,
1 do not know. Reference was made to
the fast by Mr. Karpoori Thakur, Ghair-
man of the SSP. Heis also known to me
very intimately and all Members weuld
share the anxiety that the strike should
end and with the end of the strike he would
end his fast. The sooner the strike ends
the socner his {ast will end.

Then a question was raised by my friend
Awadheshwar Prasad regarding drinking
water. About that also certain steps have
been taken. He said there was a promise
by a former Finance Minister, Shri
Morarji Desat.

SHRI AKBAR ALI KHAN : It wasnot
only for Bihar but {or the whole of India.

SHRI R. K. KHADILKAR : But he
pointedly drew our attention to Bihar.
In the Fourth Plan a sum of Rs. 2 crores
is proposed to be spent on ecxtension of
water supply facilities in the villages.
1 must confess that so far as the drinking
water problem is concerned or the condi-
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tions of Harijans in particular are con-~
cerred, as hon. Members pointed out,
much remains to be done. Even now with
all these outlays if immediate steps are

not taken I do not know how far things
would improve.

Certain other matters were also referred
to but I do not think I should take more
time of the House by referring to every
question that was raised here. Already
we have spent a lot of time on this. I would
however assure hon. Members who parti-
cipated in the debate that all the points
made by them and the grievances venti-
lated by them before the hon. House will be
taken note of and wherever

k ( necessary
suitable action would be taken.

With these words, I move that the Bill
be taken into consideration.

MR. DEPUTY CHAIRMAN

question is :

: The

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of Bihar for the services
of the financial year 1969-70, as passed

by the Lok Sabha, be taken into consi-
deration.”

T he motion was adopted.

MR. DEPUTY CHAIRMAN : We shall

now take up clause by clauge consideration
of the Bill.

Clauses 2 and g and

the
added to the Bill.

Schedule were

Clause 1, the Enacting Formula and the
T itle were added to the Bill,

SHRI R. K. KHADILKAR

I move :

Sir

b 4

“That the Bill be returned.”
The question was proposed.

st L@t wia fag : yTyaTaty wde,
# &gy qraq 9T SATRT qUA AT AGS
qrgar g | 57 fagrT § 1967 S0 ¥ ggay
Fr-miiefy T Ay ofr, dr 3ud foowr
wtag & wfA Y 9= FE F I A
uF Fran fasmr qv, sz s, §
ITFT AT AT IF TA Wl g | TWD A1
wa faeagady gaTe Aoew F wifeg aF
FY T ATE a7 SHF TRdAT qiqw aw
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[sft Tacht Frear fag]
¥ 14 wfai ¥ fgars aiw v @ F faq
qeverE wfwem fazamr @
e wfawa @ sy foie 3 4 &1
37 e %1 ow fowe gaeTT a7 oY
g warfm far mar oY 5 smgard §
srar & | Afeq ag aga & 3@ I A
2 fx o= f fagre &1 gamaa & & g1
F 2, oot fagrt & HfSesr=aT &1 £19 65
FT @1 &, (6 Y ag Foatd e 41 39
g% gt o g <& T | § T@ qaET
qT wiAA@ gy St § Ag FAT ATEST
g oix afz Awa @ oF a1 & =g 5
HTS T T4 & U g (e @ A
18, FfeT & SrAaT g a8 g9 Tg A0
zafrd | g (% v /4y S ww
¥ aw ag wrAE R asw &1, & ae
T 17 ¥ q1e oft 9 g% ¥ A A
F qr 99 e &1 99 39 fogw = &
w9 g9 AW Sfta a1 % 0% ag dfaw g
FT @ fagre ® &, uF f@os s«
¥ fad oY Ay fasmr T Iwd wrfas
fore & Far & wifw smard ¥ o1 39
FraT & 39y qFwT faqga 9v6 Ag gar

<

&1 F STUET AT WEETRE & A
zw 7 ot feoefy &t 3 IE=y ST diwAT
Trear ¢ forwd gaa #3713 fo o a7
Fr e ¥ fonfae st far w@n
gy foar maT-this referred to that, that
referred to this. eg¥ FIE wIAT Ad
forerar 1 fedrd oY wwTfoe g% @ sTow

5 gaH «r fergr 97 ; that number of charge
gefers to this number of charge. What is

this ? zgd qa7 AT A8 § | walad A
ST § fr AewwT FHmT & o
qfserer &Yo@, gETfoE @ o, SEw
e &Y A7 9T W@T I | R Y a9y
787 & @Y F ¥ TW geEdl F g 9T 0
faar a3 1

Frad aa & ag TN TRAT § Sy
aat g€ — 7 afy iy agt Trgafa aae
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2 g4t +% g frar w1 wHife -
afr wrgw At aga 4 &0 & fagre & o«
W@ E | SHEH IR N g w7 AR
HER Sfr § T IIEWT @1 R, § IR
RTAT A AEAT § AfFA 7y wwdfag
2 fF gad qee Qg wEwe €Y qw -
3w e & awer G & 1 vkl A
q1gar § e ®W e ¥ Sie”
gH g 1§ UF @ HTPRT FJWA QAT
e ) 9 78 & i e fagre # fo
a0 E JAEIE 4 9§ and. ..
(Time  bell  rings) .. & @wre
FX QN E Faw W oardl ®, @ faw
quy FEE JATEEE ff 99 99y 1] A3-
FIT AL adft, et ar wae fearese
& 1 gar feafq ¥ agr 9T Ager emfere
gret & qar =fr Trra fGar & gaAr
Tifed six st wgAT ArfEd (v g
T a918 AT IT gTHIT 3 qAqT-
fedr & ar @€t & g stiw fagm @sr
Fgn, e aqdt F I ¥ | 39 9
& g agi § Wf9s ¥ w0 ) wen T
arfgd, 7 & w@AT ATEAT E

SHRI BHUPESH GUPTA (West
Bengal) : Mr. Deputy Chairman, T would
like to take the opportunity to bring to the
notice of the House what is happening in
Bihar. Of course, unless there is a res-
ponsible Ministry, it is difficult to solve
some of the problems leaving them entirely
in the hands of the bureaucracy. My
colleagues in this House have been re-
peatedly telling you and others about the
situation in Jamshedpur. Well, every-
body knows it. It arose because the Bihar
authorities, in league with the Tatas,
wanted to deal with a fictitious and fake
union which enjoys what they call recog-
nition, whereas the popular union which
commands the support of the majority
of the forty thousand workers is com-
pletely ignored. It is quite clear from
the facts also that tne fake union does not
command any confidence. Otherwise, how
is it that the agreement which has been
signed between the factory authorities,
on the one hand, and the union representa-
tives, on the other, is not being respected
by the workers? If the workers had been
really behind that particular union, the
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agreement would have come into force,
the workers would not have revolted against
it and the workers would not have repu-
diated it. That in itself is evidence that the
so-called union, which enjoys the favours,
does not command the confidence at all
of the workers, It is a puffed up union of
the employers. Now, we have met the
representatives ofthe Central Government,
the Home Minister, the Labour Ministes,
the Prime Minister and others, but I regret
to say that the machinery of the Govern-
ment of India has not moved as fast as it
should have. The Governmert of India
should have intervened effectively in this
matter, especially when Bihar is under
Central administration or under the Presi-
dent’s Rule, whatever you may call it
Therefore, 1 still urge upon the Govern-
ment to pay attention to this matter.

The second point I should like to make
is with regaid to the Mudholkar Commis-
sion Report. Now, a Press propaganda is
sought to be built up as if all the Ministers
are guilty. Now, in that Report itself you
will find that some Minister has been held
technically guilty of releasing political
detenus or for giving some promotion or
appointment, which had nothing to do
with nepotism and so on. They have not
been accused of any corruption and other
things. The so-called technical irregulari-
ties have been brought out. Take the case
of the Chief Minister, Mr. Mahamaya
Prasad Sinha. He has been indicted by the
Mudholkar Commission on the ground
that he released a communist detenu
belonging to the Marxist Communist
Party on the recommendaion of a CPI
Minister and another CPM Member.
Now, to release a detenu is not to be re-
garded as an act of corruption.

SHRI C. D. PANDE (Uttar Pradesh) :
Is it not abuse of power ?

SHRI BHUPESH GUPTA : It is not
abuse of power. First of all, you arrest a
person and detain a  political worker
without trial. That in itsel{is an offence.
The PD Act will go. You could not pass it.
You are not even supporting the PD Act.
Now, the PD Act is the greatest abuse of
power. Thisis going on. Itis the executive
which detains a person. Now, if the Chief
Minister is satisfied that somec person
has been wrongly detained, he should
release him and it should not form a
technical breach or any sort of offence or
any sort of irregularity of this kind. There-
fore, the Mudholkar Commission Report
should be taken with a grain of salt. I tell
you one person, however, has been really
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nailed and that is the Raja of Ramgarh,
The charges against him are of corruption,
using his office for advancing his business,
financial, mining and other interests. I can
understand that it 1s corruption and it is
corruption. Asyou know very well, we have
been fighting the Raja of Ramgarh right
from the beginning. No doubt about it.
One reason why we could not get on with
Mr. Mahamaya Prasad Sinha and others
was that they took a soft attitude towards
the Raja of Ramgarh. The Raja of Rams
garb is absolutely a blot on Bihar’s politics.
Hec somehow or other uses his minerals
and other resources and tremendous finan-
cizl power in order to bag MLAs and in
certain areas, as you know, he controls
wome MLAs and so on. He controls
certain constituencies and with that he
bargains with others to browbeat them,
The Raja of Ramgarh should be hounded
out of political life. It is not a question
of corruption only. The Raja of Ramgarh
is a definition of corruption and malpra-
ctices in public life. The Raja of Ramgarh
should not have any quarter anywhere
I agree, but he is being continued with
the favour of the Congtess Party. The
Congress Party once adopted him, his
entire Janta Party was with the Congress
Party. Then, he shifted to the Swatantra
Party. The Swatantra Party adopted
him. Then, he formed his Party. He is
a political chameleon. His main interest
is to advance his own personal business.
Crores and crores of rupees worth of
of properties he has got. Therefore, I
think it is a good thing that this man has
been at least judicially somewhat exposed.
It does not only require to exposed.
I think Bihar politicians of all parties,
*whatever our differences may be, should
all come to one conclusion, that a man like
the Raja of Ramgarh should not have
any place in any Ministry, in any responsi-
ble position. If possible, we should defeat
him in the constituencies and so on.
Political life should be rid of such men who
bring in high finance and big vested
interests with a view to gerrymandering

elections, corrupting the political life,
manipulating  Ministries and making
Ministries, according to their own
wishes.

SHRI C. D. PANDE : One clarification.
When you had your coalition government
two years back, the Raja of Ramgarh
was a party in that coalition.

SHRI BHUPESH GUPTA : He wants
a clarification. He knows what the clari-
fication is. Surely, he is entitled to ask it

and I am also entitled to answer that,
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But we made one thing quite clear He
must not be given minine and other things
He wanted to become the Chief Minster
of Bihar, but we mnsisted that he should
not be We wanted hum to be out ot the
Mimstry, but we failed in that When
he was included 1n the Mmstry we said
that Miming Ministry  should not go to
him  And surely my friend can ask that
question So the pomt 1s this  All right,
people did not see what he was like

SHRIB. K KAUL (Rajas*han)  Why
don’t you propose the nationalisation of
mines”?

SHRI BHUPESH GUPTA : At thad
time you were mn the Congress and you
were defending the Raja of Ramgarh,

MR DEPUTY CHAIRMAN
Bhupesh Gupta, you please wind up

KUMARI SHANTA VASISHT
(Delh1) I also said that the Raja should
not have been given this portfolio of Mining
and Forests when cases agairst him were
pending 1n the court of law

SHRI BHUPESH GUPTA Sheis qute
right Never have I said that everything
that Kumar: Shanta Vasisht said was not
right Many ol the things she said were
correct Even when she was in the wrong
benches, she was correct

KUMARI SHANTA VASISHT You
are under the wrong influence of the
Prime Minister

Mr

MR DEPUTY CHAIRMAN Mr,
Bhupesh Gupta, please wind up

SHRI BHUPLSH GUPTA Su, 1t1s
because of so many interruptions I am

unable to continue.

Finally, we all want that the President’s
Rule in  Bihar should end  Absolutely
there are no two opmions about 1t  The
President’s Rule brings no good to any-
body. The politics of Bihar took such a
turn that the democratic forces are not
m a position to form an alternative Go-
vernment They should form an alter-
native Government They should make a
serious effort But two things are qute
clear The Swatantra Party and the Jan
Sangh must not be anywhere i that
thing and also the alternative should be
the Leftist Party, the SSP, the Com-
mumist Partv, the CPM and all others

Let them come to an understanding and
form a Government.
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MR DEPUTY CHAIRMAN . Pleas
wind up

SHRI BHUPESH GUPTA Effort
should be made in that direction We
cannot contemrlate on bewng a party to
any Government whicn contamns directly
or indirectly the Jan Sangh or the Swa-
tantra Party I hope efforts will be made
m that direction and naturally the im-
portant parties like the SSP, the CPI and
others should make special efforts, and I
believe they are doing 1t, ~nd others al o
should jomn in tais effort to see that Bihar
15 free from the President’s Rule and
given a responsible Government

MR. DEPUTY CHAIRMAN
have nothing to say in reply?

SHRI R K KHADILKAR I have
already given a reply to the debate and
for those who came at the end to hear
I am not supposed to reply

+ft Tzt W fag : s, o8 fefam
7 o) gw AN 7 G I3 § AT g
4 FTA II1F ST § | qg F2 ¥ fAfaeex
T g ey € 5 afy ok ffen @ o
T A&7 IS M9 4, FHiAd TAFT wq19
agy fear &1 gwar g g€ AOfew § A&
T WA TI@ ST GFT g AT A
I8 AT [T &1 T

SHRIR K.KHADILKAR AsI have
already said, I have given a reply to the
relevant pomnts Some ponts are raised
now They were mentioned earlier also.
There 15 nothing new 1n them

: You

MR. DEPUTY CHAIRMAN . What
ever points are raised during the Third
Reading, they hive been rephed earlier
It will be a sort of repetition now and 1t 1s
not necessary

Now, the question 1s
“That the Bl be returned **

T he motion was adoptd

MR DEPUTY CHAIRMAN If you
want to make any more submussions, I
think again we will be wasting the time of
the Housc

i wma Awan (zfomor) s
Totre faw #7 & foar @17, g § amad
3{6;' FIAT AT § | It can be done 1n

5 mnutes
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SHRI BHUPESH GUPTA : Mr. De-
puty Chairman, because they will in any
case, pass the Tarift Bill. we want (¢ take
it up later. Lect the Punjab Legislative
Council Bill be passed now.

SHRI LOKANATH MISRA (Orissa) :
Sir, let us noc upset the agenda new. Let
us finich the Tariff Bill as coon as possible
and then we shall take up the Punjab
Legislative Council Rill.

SHRI BHUPESH GUPTA
one condition
without passing h-
Council Bill,

: But on

Panjab Leg'slative

SHRI LOKANATH MISRA : DNot
at all.
SHRI OM MEHTN\ : DMr. Deputy

Chairman, we alsc wan. to pass the Pun-
jab Legislative Council Bill.

SHRI K. CHANDRASEKHARAN :
May I sayv one thing? We have bheen
hearing in the lobbics thae there is a letter
not to pass the Punjab Legislative Council
Bill in this session for political reasous.
That is wrong. I submit, Sir, thai even
it it be midnizht, we should see that the
Punjab Legislacdve Gouncil Bill is passed.

MR. DEPUTY CHAIRMAN : The
House has expre sed its concerr about the
passing of the Punjab Legislative Council
Bill and 1 think the sentiments ol the
House should be taken into account.
1 do not think the Indian Tariff Bill will
take a long time.

SHRI AKBAR ALI KHAN : We alo
want to pass this Bill,

SARI LOKANATH MISRA : No-
body is going to speak on the Tariff Bill.

SHRI OM MEHT\ : The Assam Bill
has heen passed by the other House.

MR. DFPUTY CHAIRMAN Mr.
Bhupesh Gupta, please sit down.
SHRI BHUPESH GUPTA : As you

know, I want the Punjab Legislative
Council Bill to be passed now. When the
Meghalaya Bill comes—this is a very im-
portant Bill-—we should pass it. In fact,
the Bill is the tesult of the agreement
among all concerned. Mr. Deputy Chair-
man, today we can also pass the Meghalaya
Bill.

SHRI K. CHANDRASEKHARN :
let the Message from the Lok Sabha
come about the Mcghalaya Bill and then
we will see,

7=8 R. 8./70
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We <hall not adjourn |
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SHRI NIREN GHOSH : Let us finish
the Punjab Legisladve Gouncil Bill first.

MR. DEPUTY GHAIRMAN : Le. us
proceed with the business first,

SHRI MULKA GOVINDA REDDY :
We do not want to come in the way of
passing the Meghalaya Bull.

st IgaAmta ;w9 T 1o frae
a1 faq | 2fvw fae ar o 9% o
AR IGIIN

SHRI AKBAR ALI KHAN : You have
said that we take up the Tariff (Ame: ed-
ment) Bill,

MR. DEPUTY CHAIRMAN Mr.
Ram Sewak.
THE INDIAN TARIFF (AMEND-

MENT) BILL, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : Mr.
Deputy Chairman, I beg to move :

“That the Bill further to amend the
Indian Tariff Act, 1934, as passed hy
the Lok Sabha. be taken inte consi-
deration.”

Sir, before the hon. Members participate
in the discussion I would like to say a few
words about the reasons,

Sir, this Bill seeks to amend the First
Schedule to the Indian Tarifl Act, 1934,
in order to give effect to Government’s
decision on the recommendations of the
Tariff Commission relating o the Seri-
cultwe Industry. Hon Members would be
aware that the protection to this industry
is due to expire on the 3i1st December,

I 1969.



